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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0.A. No. 289 OF 2023

In the matter of:

Lt. Col. Jasjit Singh Gill
..o Applicant

V/S

State of Punjab

....... Respondent

Reply/Action Taken report by way of affidavit of
Surabhi Malik, Deputy Commissioner, Ludhiana

It is most respectfully showeth:

1. That, the matter as contained in 0.A. No. 289 of 2023 titled as
Lt. Col Jasjit Singh V/S State of Punjab is listed before this
Hon’ble Tribunal, é)%
2. That,

the undersigned is posted as District Magistrate, S

Ludhiana and is thus filing the reply as directed by this

Hon’ble Tribunal.
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3. That Hon’ble National Green Tribunal was pleased to pass the

orders dated 16.10.2023, the gist of which is reproduced as

under:-

“We find that the reply does not disclose adequate
efforts to operationalize the plant which already exit.
Therefore, at this stage, we deem it proper to ifsue notice
to District Magistrate, Ludhiana, Secretary, Punjab PCB
and Commissioner, Municipal Corporation Ludhiana. Let
Notice be served to these respondents by the Registry of
the Tribunal to enable them to file their response/ further

action taken report on or before the next date of hearing.”

4, That, at the outset, it is most humbly submitted that the
|
undersigned is fully committed to the fact that the dead
animals need to ‘be disposed off in a scientific manner and to
ensure in-to compliance of all directions issued by this Hon’ble
Tribunal.

5. That, the undersigned has chaired meetings on this aspect
and has issued written directions to the concerned
Departments to ensure that the carcass 'plant is
operationalised and also conveyed that administrative and
police help shall be coordinated by the office of the
undersigned to ¢nsure operationalisation of the same. The
letter issued in this regard bears No. 20650/M.A. dated
14.12.2023 and is annexed as Annexure-A,

6. That, in view of the above, it was decided to operationalise the

plant on 03.01.2023 and to this end, the Commissioner

\&
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Municipal Corporation, Ludhiana, with a view to maintain law
and order, requested Police Assistance for the same,! vide letter
bearing no. 522/PSD/D dated 02.01.2024 (Annexure-B).
That, vide letter No. 24 / P.B. dated 02.01.2024 (Annexure-
C) , the undersigned issued a direction to the Commissioner of
Police, Ludhiana to provide Police Assistance to the tune of
206 police personnel to the Commissioner, Municipal
Corporation, Ludhiana in order to ensure law and onder.
That, in view of the utmost seriousness of the matter, on
03.01.2024, an operation was undertaken to operationalise
the carcass plant and this was done under the supervision of
some of the seniormost officers of the District. The officers
present at the spot were :
a. Sh. Sandeep - Rishi, 1AS, Commissioner, Municipal
Corporation, Ludhiana. |
b. Smt. Saumya Mishra, IPS, Joint Commissioner {(City),
Police Commissionerate Ludhiana.
c. Sh. Gautam Jain, IAS , Additional Deputy Commissioner
(General), Ludhiana.
d. Sh. Harjinder Singh, IAS, Sub Divisional Magistrate,
Ludhiana West. y
e. Sh. Paramdeep Singh, Additional Commissioner,
Municipal Corporation, Ludhiana.
f. Sh. Kulpreet Singh, PCS, Joint Commissioner, Municipal
C'orpqration. Ludhiana.
g. Sh.  Jagsir Singh, Naib Tehsilc ir-cum-Executive

Magistrate, Ludhiana West.
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9. That, the applicant in the current Original Application was
also requested by the District Administration to be present at
the spot, however the applicant conveyed unavailabijlity due to
being out of town.

10. That, at the spot, on 03.01.2024, a massive resistance was
offered by the protesto}s, which numbered more than 250 and
comprised of the residents and members of Kisan Unions.
Elderly protestors as well as women protestors offered strong
resistance to the operationalisation of the plant and went so
far as to convey a strong intention to give up their 1Iives there
and then.

11. That, the protestors also resisted the operationalisation of the
carcass plant citing religious concerns with the handling of the
bodies of dead animals citing that the method of disposal of
dead animals via the carcass plant was against their religious
beliefs. |

12. That, it was felt that in the biting cold conditions currently in
existence, if a strong use of police force is undertaken, it could
lead to grievous' injuries and even raised a serious
apprehension of fatalities to the elderly protestors which could
have had an adverse impact on the operation and the
operationalisation of the carcass plant altogether.

13. That, in order to ensure operationalisation of the ca:cass plant
in a peaceful manner, all the officers present at the spot tried

their utmost best to negotiate with the protestors at the spot

and to this end all the officers held long negotiations with the
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protestors which carried on for more than 5 hours. The
photographs of the spot are enclosed with this reply.

That, it is felt that the matter relating to the protests being
offered by the protestors against the operationalisation of the
carcass plant needs to be addressed in a more nuanced
manner and the Administration is committed to employing all
methods available including engaging with the protestors to
end this impasse and to ensure the plant functions as
intended.

That, in view of the above, it is most humbly submitted that
the Administration is fully committed to the operatignalisation
of the Carcass Plant and to this end, it will keep making all
endeavours to ensure the same takes place to ensure o?erall
scientific handling of the bodies of the dead animals.

That, in view of the above, the undersigned undertakes to
comply with orders as will be passed by this Hon’ble Tribunal
and the present application may be considered to be disposed
off keeping in view the efforts being undertaken and the
challenges being faced by the Administration to ensure the

operationalisation of the carcass plant.

Submittad by
é_)u\ ‘
(Surabhi Malik)

District Magisirate, Ludhiana
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Verification:-

Verified that the contents of para no.1 to 16 of the above
reply are true and correct to my knowledge as derived from the
official record. No part of the above reply is false anid nothing

material has been kept concealed therein.

S

Dated:- (Surabhi w@q

Place:- District Magistrate, Ludhiana
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few- Regarding NGT Case 0.A No. 289 of 2023 Lt. Col Jasjit Singh Gill
Vs SOP & Ors,
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"2. We find that the reply does not disclose adequate efforts to operationalize the

plant which aiready exit. Therefore, at this stage, we deem it proper to issue notice
to District Magistrate, Ludhiana, Secretary, Punjab PCB and Commissioner,
Municipal Corpgration Ludhiana. Let Notice be served to these respondents by the
Registry of the Tribunal to enable them to [file their response/further action taken
report on or before the next date of hearing."
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